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HEAD OFFICE
Uttarakhand Pollution Control Board

“Gaura Devi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, 

Dehradun 
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

Ref: UKPCB/HO/Gen-183-835/            Date:         

SPEED POST
To, 

Executive Engineer,
Uttarakhand Jal Sansthan, Nainital, 
Distt- Nainital. 

Directions under Section-33(A) of the Water (Prevention and Control of 
Pollution) Act, 1974

WHEREAS,  amongst  others,  under  Section-17 of  the  Water  (Prevention  and 
Control of Pollution) Act, 1974, one of the functions of the State Pollution Control Boards 
(SPCBs), constituted under the Water (Prevention and Control of Pollution) Act, 1974 is 
to plan a comprehensive programme for prevention, control or abatement of pollution of 
streams and wells in the State and to secure the execution thereof; and

WHEREAS,  sewage,  the  single  major  source  for  water  resources  deterioration 
contributes  70% of  the  pollution  load  to  water  bodies.  Consumption  of  polluted  water 
adversely affects  human health and aquatic life.  Quality of treated sewage generally of 
lower standards further adding to problem; and

WHEREAS, the cities and the towns are not having adequate system for sewage 
collection and its  treatment and therefore wastewater falls  either into rivers or lakes or 
remains inundated on land causing potential risk to the ground water contamination; and 

WHEREAS, the majority of the municipal authorities/concerned authority have not 
sought consent under the  Water (Prevention and Control of Pollution) Act,  1974 for 
establishment and operation of STPs, which is a statutory requirement and also have not 
provided facilities for sewage treatment; and

WHEREAS, in compliance of Hon’ble NGT Matter O.A no. 1335/2024, Hemant 
Singh Gariya vs  State of Uttarakhand on dated 02.12.202,  inspection was carried out by 
Joint  Committee  on  dated  27.12.2024 and observed that  a  minor  quantity  of  domestic 
effluent was being discharge into the drain and the drain discharge in the Naini Lake;

WHEREAS,  the Uttarakhand Jal Sansthan is a statuary organization in State for 
maintaining the Sewage line as well as operation of Sewage Treatment Plant. 
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WHEREAS, during the inspection of Joint Committee Team, the same amount of 
sewage was being discharge into the drain, which drain discharge into the Naini Lake, such 
evidence shows that the authorities is fail to fulfill their responsibility and not preventing 
untreated Sewage fall into the lake; 

NOW THEREFORE, in view of above and in exercise of power conferred under 
section-33(A) of the Water (Prevention and Control of Pollution) Act, 1974 as amended 
you  are  herby  directed  not  to  discharge  the  sewage  directly  into  water  channel  or 
stream or lake even during monsoon season and ensure that the domestic effluent 
shall  be  100%  treated  through  Sewage  Treatment  Plant  and  also  submit  the 
compliance  report  within  15  days  from date  of  issue  of  the  directions.  Failure  to 
comply with the issued directions will attract to legal actions against to you.  
                

 This issue is with the approval of competent authority of the Board.

(Dr. Parag Madhukar Dhakate)
Member Secretary

Copy to:-  
1. Chairman, Uttarakhand Pollution Control Board, Dehradun for kind information please. 
2. Member  Secretary,  Pollution  Control  Board,  Parivesh  Bhawan,  East  Arjun  Nagar, 

Sahadara, Delhi for kind information please. 
3. Secretary, Peyjal,  Govt. of Uttarakhand, Dehradun  for kind information and with 

request to issue necessary directions to the concerned authority in this regard please. 
4. Head of the Department,  Uttarakhand Jal Sansthan for necessary compliance in the 

matter please.
5. Head of the Department, Uttarakhand Pey jal Nigam, for necessary compliance in the 

matter please.
6. Chief Environment Officer,  UKPCB, Head Office,  Dehradun  for information and 

compliance of the same. 
7. Regional Officer, Uttarakhand Pollution Control Board, Haldwani for information and 

compliance of the same.
8. Guard file.

Member Secretary
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